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RE. ALLEGED INSULT OF CERTAIN
MPS BY THE MINISTER OF RAILWAYS —
Contd.

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) = Sir, T was not
here and in my absence certain hon. Mem-
bers alleged that 1 insulted them and refused
to see them.

SHRI S. M. BANERIJEE (Kanpur) : That
is not the main thing.

SHRI RAMAVATAR
(Patna) : That is also one thing.
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SHR1 K HANUMANTHAIYA : I can
only submit in all humility the House
that none of those things are true. Only 3
Members wanted t0 see me, Shri S. M.
Banerjee, Shri Bhogendra Jha sabeb, and
Shri Sarjoo Pandey. They themselves know.
They sat with me, I gave them tea, ocoffee
and coca-cola (mm}
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SHRI K. HANUMANTHAIYA : Wo
discussed for 3 hours, They asked me to
address the workmen. I spoke In English,
Shri Bhogondra Jha translated in Hindi.
There was no question of insult to anybody.
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SHRI K. HANUMANTHAIYA : My
hon, friend Shri Iadrajit Gupta, for whom
I have great respect, it scoms, said that I
insulted & lady worker or some such thing

AN HON. MEMBER : Only Members

of Parliament,

SHRI K. HANUMANTHAIYA : The
only time was that the hon. Members of
the Communist party who are very chi-
valrous, did not bring any lady with them.

SHRI INDRAJIT GUPTA (Alipore):
You are equally chivalrous., You have not
broken the service of any lady worker ; you
have imposed this on the services of 5,000
men.

SHRI S. M, BANERJEE: We do not
bring lady workers overywhere.

SHRI K. HANUMANTHAIYA : The
question raised by my friend Mr. ladrajit
Guptajl is an ol question, Beoawse of

**Not secorded.
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Barauni and Garbara strike the country was
put to a loss of Rs. 4 crores. They went
on illegal strike Automatically some punish-
ments are attracted to people who parti-
cipated in that strike. Therefore break in
service was not something imposed, but
according to the rule, this is attracted
by those who went on strike.

SHRI INDRAJIT GUPTA : What was
the assurance given before the strike was
withdrawn ?

SHRI K. HANUMANTHAIYA : I only
appeal to my friend Shastri ji, who bears
tne name of Ram, to tell me whether any
assurance I have given in this House on that
subject In the statement I have given then
there was no assurance of any kind.

SHRI DINEN BHATTACHARYYA :
(Serampore) But his colleague, Shri Khadil-
kar has.

SHRI K. HANUMANTHAIYA: On
the other hand, I told them personally this.
After all, they are our countrymen. [ am
not a person who will make any distinction
between a party and a party ; my age as
at least impels me not to go technically on
party lines. I have told them certain things
and if those things are done, the question
of break in service would be reconsidered.
I have discussed it with them. They know
it. I do not want to go into details.

On the question of recognition, I told
them it is before a court of law. Shri
Banerjes was convinced. When I explained
that if it is a question of law, it has to be
referred to the law Ministry, where it can
be examined and looked into, he agreed.

Regarding withdrawal of cases, there are
about 43 criminal cases against some workers
who indulged in violence and trespassed
into the houses of officers, Thesc are the
allegations, 1 am not saying anything
forther about it. I cannot withdraw these
cases, If these are to be withdrawn, it
must be on the basis of some understanding
arrived at between management and labour,
and then we can go with a common request
before the State Government for the pur-
pose. Instead of producing a congenial
§tm osphere of goodwill ané nonderstending,
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if members—some of them—make wild alie-
gations against a man who is innocent, all
that I beg of them, is let not any ome of
us in our anxiety spoil the good atmosphere
that is being created. In spite of what Shri
Bhogendra Jha has said, I have trust and
confidence in him. He invited me to
address the workers. I explainded to the
workers the role of Parliament and how I
wili not be able to sustain losses on the
railways because I have to go before Parlia-
ment for increase of fares and freight which
ParHament generally does not allow, So
I begged of the workers not to go on thess
illegal strikes. They quietly listened to me
and went away at the end of the meeting,
I am sure the hon. members concerned will
tell this House that we parted with grace
and goodwill. I do not kmow why they
raised this question at all. 1 assure the
House I am one of those people who practise
democracy not for the sake of ministership ;
I am one of those who have paid heavily
by way of imprisonment and sacrifice to
bring about a democratic order into existence
in this country. 1 will be the last person
to insult Parliament or any of iis members
thereof. As hon, members know, so
far as my Ministry is concerned, MPs
receive more respect at my Ministry's hands
than at any time in the history of the
Railways, Therefore, it is far from my
intention to do that, Therefore, the commu-
nist party members have to talk to me,
negotiate with me. I am not the final
authority. According to law, the Railway
Board is an autonomous organisation. I
have to take their advice and counsel and
then decide, Therefore, what good atmos.
phere they created yesterday be continued.
It will in no way help if they make allegations
either directly here or through any of
their leaders clsewhere against me who has
treated them most kindly and courteously.
THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : After the
hon, Minister’s statement and the clear
elucidation of the facts, in all fairness let
us create a good atmosphere in the House,
In the morning, his resignation was deman-
ded. I do not want to accentuate the
problem. 1 would only say that whatever
allegations aro made should be born ocut
by facts. From what has been stated now,
it is clear that what was said in the morning
was 2ot borne out by fats (Interrptions),
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SHRI RAJ BAHADUR : They should
apologise.
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SHRI VASANT SATHE (..kola):
Those who made false allegations should at
least express regret.

SHRI RAJ BAHADUR : Yes.

SHRI RAMAVATAR SHASTRI : We
say that it is correct.
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SHRI S. M, BANERJEE : I said only
for one.
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* SHRI INDRAJIT GUPTA: Tempers

have been running rather high and so, Mr.
Chairman, [ hope you will not take a striot
view of certain words which have been hur-

Jed across the floor of the Eiowy,
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Reégarding yesterday's incideat at the
Railway Minister’s house, 1 think we can
drop the matter. There are allegations and
counter-allegations. As to whether anybody
was guilty of impoliteness, it cannot be settied
here. Nobody is sitting in judgement here to
give a verdict,

But if this matter is to be closed and
not brought up again in this House aftera
few days, through you I would request the
hon, Railway Minister to look into the real
thing which is at the root of this matter —
break of service of 5,000 employees, Will he
at least assure us that he will look into it
sympathetically and not just show us the
book of rules? It is not going to help us in
this matter if he shows us the book of rules
on the advice of the Railway Board, as he
said himself. He also said that he was not
a man to stick to technical rules, If he takes
up the rules and hurls them at us every time
on the advice of the Railway Board, 1 am
apprehensive that this matter may come up
again, There are 5,000 workers. 500 of them
are sitting on the footpath and are on hun-
ger strike We want that matter to be
settled It Is not as if such break in service
has never been condned. [ am a president
of a union and I myself got the break in
service of about 10,000 workers condoned on
the South-eastern Railway who had beea on
an equally so-colled illegal strike. It was
done and heavens have not fallen, I would
request him to consider the matter sympathe-
tically  (Imerruptions).

SHR1 BHOGENDRA JHA: Shall I go
away from Lok Sabha ? He called mea
Nar If he proves it, I shall resign from the
Lok Sabha. I am challenging him  (In-
terruptions).
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SHRI BHOGENDRA JHA He tried to
malign the Prime Minister. He said: 1 did
not give a commitment. Mr. Khadiikar's
commitment is not lis commitment. The
Railway Board's signed letter is here. He is
respousible for that .. (Interruptions).
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SHRI RAJ BAHADUR: What [ told
you is : the facts are otherwise. The Mini-
ster was quite conciliatory. I think we should
try to be concilistory rather then try to
create conflicts and comprontations.

SHRI INDRAJIT GUPTA: Two matteérs
are being mixed up and confused with each
other. One is the allegation and the counter
allegation about what transpired at his
house yesterday. Whether anybody was po-
lite or rude, that is one matter on which the
Members ate not satisfied with the version
given by the Minister. That is a different
matter. The other matter is the mattec of
the initial dispute which has led to this.
There the members are insisting—they have
a letter in their possession given by the Ralil-
way Hoard at the timo the strike was with-
drawn in which & certein assurance was given,



233 Re. Alleged insult of

The Labour Minister also gave an assur-
ance, The Prime Minister’s intervention was
requested at that time, 1 also personally
met her, 30 that the strike could be called
off. On that basis only the strike was called
off, because a certain assurance was given.
Now the Labour Minister says, I am help-
less, The Prime Minister is unapproachable
and the Railway Board’s letter has no value.
He says, 'l must go by the advice of the
Railway Board”, We are in a difficult posi-
tion, What are we supposed to do ?

SHRI RAJ BAHADUR : 1 would beg
of my friend to consider this, 1t isa labour
matter. The labour dispute i¢ going on and
it is pending. You have made certain points
and they have been listened to. Do you
expect the Minister to give a reply offhand
right bere? I think it will be too much. We
are trying to settle a labour matter hers con-
cerning the recognitisn of a union, condona-
tion of break in service or such matters, He
has listened to it and the matter is being
dealt with at the proper level, Let it be
dealt with there. Can the Minister say,
“Yes” or “No" here? He cannot This is
not the issue before the House. We are
discussing the Finance Bill. Everything that
has been said here has gone on record. Now
no commitment can be made. There are
two or three issues : Condonation of break
in service, recognition of umion and with-
drawal of cases. There are matters which
can only be decided at the proper level in
the proper way. How can the Minister make
any commitment ? (Interruptions). He has
refuted that he did not allow anyone to meet
bim, (Imerruptions). He should hear the
allegation. He will bear me out... (Isterrup-
tions),

warafly wftam ; 73 ¥A w1 ATAET
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He has refuted that he did not allow
anyone to meet him, (farerruptions) He
should hear the allegation He will bear
me out .. (Interruptions)

SHRI RAJ BAHADUR : I would beg
of Mr. Bhogendra Jha and my other friends
there : let us take this matter out of this
House and we shall discuss It with an open
mind.

SHRI BHOGENDRA JHA : In this
House 1 am proved a liar .. (/nterruptions).
I will not go to negotiate with him. Thatis
not the matter The question is, the house
should hear what we have alleged, (Inferrup-
tions).

SHRI RAJ BAHADUR : May I appeal
to the leader of the CPl, Mr. Indrajit
Gupta? The basic question is about the wel-
fare of labour. We might have behaved or
misbchaved with each other, We can cer-
tainly quarrel with each other; we can also
condone each other. We can certainly play
with our tempers sometimes. But since this
concerns the weifare of the labour, let us
discuss it dispamsiomately ina calm atmos-
phere outside. The Finance Bill is under
discussion and not this. So, I would beg of
hon. Members to consider this point.

SHRI INDRAJIT GUPTA : | can only
say that although it Is a labour matier, &s
far as the handling of it bythe Labour
Minister and the Railway Minister is con-
cerned, we have absolutely no confidence
left. T am prepared to advise my colleagues
to drop the matter only on one condition, and
that is this, that you give an assurance that
whean this matter will be taken up outside
the House, it will be by no person other
than the Prime Minister, at whoss origiaal
intervention the strike was withdrawa. If she
is prepared to handle it, we are propared to
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[SHRI INDRAJIT GUPTA]

drop the matter. We have no confidence in
the Labour Minister or the Railwdy Minister.

SHRI RAJ BAHADUR : [Itis too much
for me to pass any judgment on my collea-
gues, the Labour Minister and the Railway
Minister. That is not fair or proper, we
shall have to co-operate with cach other. All
that 1 can say is that I shall convey to the
Prime Minister what he has said. I cannot
really say anything more than that. After
all, we have to deal with each other. You
may be angry with me sometimes. But we
shall have tosit down and work. I cannot
condemn my colleagues the Labour Minister
and the PRailway Minister merely to please
him. All I can say is that we are seized of
the matter which is a labour dispute at
least. I think that should suffice.

SHRI INDRAJIT GUPTA : As the lea-
der of the party I am taking personal res-
ponsibility of secing to it now that the
matter is dropped. But I am doing it on my
understanding that the matter will be dealt
with and disposed of by the Prime Minister.
If that is not done, then we may raise it
again.

MR. CHAIRMAN : What Shri Indrajit
Gupta has said is on record. The Minister
will consider it and now he will tal< to hum
and decide it.

ak e A vy fear § @ e W
fr wrg A ERT I FTE | ag A
n

ot € wgerat )

sit weaviter oon : wrEAa faw o gw
avr wrey & i Afer eredw fafe d
WX WIS ¥ W7 FYT AEET &Y g g &
aft % | gy Y var wwar wrfed s
v v ?

14.39 hes
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SHRI DINEN BHATTACHARYYA
(Serampore) : Mr Chairman, Sir, I could not
hear what the hon, Fibance Minister spoke
here because of the very important issue
raised bere.  If only this attitude had been
taken by the Minister of Parlinmentary
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Affairs at the outset I think we could have
saved much time of the House.

The Finance Bill, 1972, is yet another
attempt to put heavy tax burdens on the
teople for raising resources for the perpetu-
ation of the capitalist path of development
which the ruling party has been treading for
the last 25 years. Despite the tall talk of
soclalism and garibi hatao, the Government
fed by Shrimati Indira Gandhi has been
following a policy of helping big monpolists
and landlords.

The Finance Bill is a magnificent attempt
at self-delusion. The taxation policies embo-
died in the Bill are a mandats for stagnation
and not a mandate for economic growth
with social justice and self-reiiance

Sir, 1 may say that it is a robbery thro-
ugh high taxation and deficit financing. The
Economic Times Research Bureau has caleu-
lated that “Contrary to the general impreasion,
the changes in the indirect levies proposed in
the Budget for 1972-73 are likely to push up
the wholesale commodity prices anything
between five to six per cent.” It appeared in
the Economic Times, Bombay of March 29,
1972,

Sir, out of about Rs 183.25 crores of
new taxation envisaged in the Budget only
about Rs, 16 or Rs. 20 crores may fall on
rich strata, the rest of the burden actually
will fall on the common people and this
burden of indirect taxes will seriously affect
and aggravate the inflatiopary pressures.
Again I quote the figures given by the
Economic Times in their review of March
29, 1972. How this is expected to affect
certain commodities and how it has increased
on the basis of percentage of 1971-727 In
respect of fuel, power, light and lubricants,
it has gone up by 7.9%, in respect of Jiquor
and tobacco by 7.5%, machinery and trane-
port by 11.1%. manufacturers by 12.9% and
lsl.ls;?m‘l of all commodities it has gone up

Sir, while the Ruling Congress sheds
crocodile tears for the poor people, they
actually go on increasing the tax burdens on
the people through higher dose of indirect
taxes which will fall on the masses of poor
people. For Instance, the total indirect taxes
collected by the Central Goverament in
1963-64 was Rs. 1,079 crores, it increased 0



